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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

ORIGINAL JURISDICTION
O.A. NO. 186 OF 2023

IN THE MATTER dF:
Analson Sangma ... Applicant
Versus
State of Meghalaya & Ors. ...Respondents
AFFIDAVIT ON BEHALF OF RESPONDENT NO.5
I, Shri Badonlang Wahlang, IFS, aged about 59 years,
posted as Member Secretary, State Environment Impact

Assessment Authority (SEIAA) resident of Shillong, do

hereby solemnly affirm and state on oath as under:-

1. That I am presently posted as Member Secretary,
State Environment Impact Assessment Authority
(SEIAA), Meghalaya and I have been impleaded as
Respondent No0.05 vide order dated 02.07.2025
passed by this Hon’ble Tribunal. Being conversant
with the facts and records of the present case in my
official capacity, I am competent and authorized to
swear this affidavit on behalf of Respondent No.5.

2. That however in the interregnum the mandate of the

SEIAA expired. It is most respectfully submitted that

L)
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SEIAA, Meghalaya was last constituted on 22.04.2022
for a period of three years which was to expire on
21.04.2025, however, vide notification dated
13.03.2025, the Ministry of Environment, Forest and
Climate Change (MoEF&CC), Govt. of India extended
the tenure of SEIAA Meghalaya vide notification dated
13.03.2025 for six more months, i.e. till 21.10.2025.
3. It is submitted that there is no SEIAA in place in
Meghalaya since 22.10.2025. Consequently, the
orders passed by this Hon’ble Tribunal could not be
complied and there was no representation of SEIAA in
the instant proceedings since the order of
impleadment of Respondent No.5 dated 02.07.2025.
This Hon’ble Tribunal imposed costs of INR 1,00,000/-
vide its order dated 19.11.2025 due to non-

appearance of SEIAA and failure to file an affidavit. It

=
P RpRY . . : '
/ é() is submitted that the said order has been complied
< e:i_
X \\v,\‘:\’w\@\% lg\mth and the necessary cost has been paid and the
?\‘ "’NJ

& y &3 éame is reflected in the order dated 27.01.2026
7 0F W . :
passed by this Hon’ble Tribunal.
4, That it is submitted that SEIAA has been reconstituted

vide notification dated 29.01.2026 issued by the
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Ministry of Environment, Forest and Climate Change,
Government of India in terms of Section 3(3) of the
Environment (Protection) Act, 1986 for a period of 3
years. A Copy of the notification dated 29.01.2026
issued by the Ministry of Environment, Forest and
Climate Change is annexed herewith and marked as
ANNEXURE R/1.

5. That upon reconstitution of SEIAA on 29.01.2026, a
site investigation was carried on by SEIAA, Meghalaya
/ Respondent No.5 on 13.02.2026 on the stone mine
belonging to Smti Alpha D. Marak located at Budugre,
Chokpot, South Garo Hills District. A Copy of the Site
inspection report prepared by Respondent No.5 is
annexed herewith and marked as ANNEXURE R/2.

A Copy of the pictures from the site during site

humble respondent craves the leave of this Hon’ble

Tribunal to submit the same through pen-drive if

deemed appropriate by this Hon’ble Tribunal.

L)
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7. It is submitted this affidavit along with the report filed
by Respondent No.5 may be taken into consideration

for adjudicating the instant matter.

M
DEPONENT
Member Secretary,
State Environment Impact

- Assessment Authority, Meghalaya

MEMBER SECRETARY
$fate Environment Impact Assessment Autharity

VERIFICATION: Meghalaya, Shillong.
Verified on this 19* day of February 2026 that the content
of the above affidavit is true and correct to the best of my

knowledge and belief based on official records of State
Environment Impact Assessment Authority and that nothing

is false and nothing material is concealed therefrom.

o
DEPONENT

Member Secretary,
State Environment Impact
- Assessment Authority, Meghalaya

MEMBER SECRETARY
State Environment Impact Assessment Authority
Meghalaya. Shillong.
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TS 9. 3t.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

.31 -3).Te.-31.-30012026-269667
CG-DL -E-30012026-269667

T
EXTRAORDINARY
AT I[I—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee F TFfaT
PUBLISHED BY AUTHORITY

|, 389 7% Reelt, gEeafaarR, Sadt 29, 2026/4T 9, 1947
No. 389] NEW DELHI, THURSDAY, JANUARY 29, 2026/ MAGHA 9, 1947
YR, g 3R Ferary aRaee # AT

% feeett, 29 ST, 2026

FT.3M. 417 (37).— Fea T TLHTL, T (F2eqon) Afarfaay, 1986 (1986 &1 29) it &m=r 3 #Hir
STETT (3) BT T&T ATRAT &1 TART FId U S AT 6 TSI, AT, A6 2 & 3, 3@ (i) H
FATH. 1533(31), ara 14 fBdew, 2006 T THIIAT AT TCHRTL F ThTAT TATEL0T AT a9 AT
T srferg=aT (o =ad =0 T srfere=eT FgT 47 §) F Aqameer § = & 1€ qreeft 3 e 9T w7
TATALIT FATHATT 0T ST Fora (B T8 38 TATq TSI, Fgl TAT 8) FT T57 Fdl &,
ERI

w9, | AP FT ATH EEE D]
1. AT TqF oF ool g, AEUHTH (FATHE), qETA
E R 1 I N o B s I et e R = O = R ) 1
793004
2. AT ST FaTT a3
HET AHATAE, HATAT 15T TG0 =07 1
3. A& a9 HLeAe (T a7 3 a9, Hares, e | aaey at=a |

599 GI/2026 )
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2. e, 38 ATALAAT T 4 o e Toq Trsaeaiid Faws i afqfd i [Eerer 9 sroer
fafrres w5t

3. grferor o gt AfeeT doF § o STusr Sie aremorqar 99 G399 | gi:

T agaa g1 B g fAfRes i ar § ue o7 fue # ARt F = e § we s v g
srferferfiga oy SITOAT SiiT IRt Ua T sheal T ST il AS(l ST |

4. FearT LRI, TTIEFRCOT, Y TErIar & A & (o0 T T R & qOae 8, TG T97 ®
forg Trsa =i R et afmt, (B 289 g8 warq aWmfa w21 @ 8), = & 7 qreft F
AT, T T5T FIAT &, TATT-

Ty
#.9. srfrsrTY I ==i~e 1 A qefryT
1. =t Y. TSt 1, e ;

qAd [AARITETe aqeaia e, H TSI E HiesT, fAqHT, S{rer 1.
48, Fwel ATET o, HATSANIS AN, e ore.v=. 0=, -

793018

2. At SF HIAT g, AR UHRTE (HaTHg) qaeT

3. At Faeas A1 79, AEURUH (A1) qeeT
ATATEHATS, =W =9, foerr

4. A Fewge s, =T, (FarHga) 99 Fees, gaT oiw 9o a3 T
LA AT, Fere, A HT, e, 9% T Few, Hured, O
794002

5. SIETES AR T, EEIRIERE TAETIIITET, qaey
q.2. 0.7, feRT-793022

6. AT TRAT FHNT, THAIHUE TR, A [@F90T, He TeHeq qaeT
Fierst, fa=TtT-793003

7. =T, forg ofFh Fqaal, RS

THITHTE TTRET, AT 70T (e, ard-Sved fgar gfAafd,
IHTIAT, farevT-793022

8. g1, (fHe) 39 SAET T qieT, THHue ST, qiasE qaeq ;
favmr, ¥z vaifRs #ies, foetT-793001
9. ey A= ey A4 |

5. 9TTERT0T 37 FTHTT & Teqer 3T qaed TH ATSEHAT F TSI & YT 6l arrg & i a9 6y T3t
o o= gmeor w9
6. STTEror ST |fAfa UHT orf<hal &7 AT 0T S UHT THRATell 7 9T HM ST 3<h ATg=dr &
EiRlECAET s el
7. f2at & zohra ¥ a9 & o,

(i) SITTEERTOT 3 STeer ST Hae q9T G, -
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[WTT II—ave 3(ii)] ST 3T TSI ; STETETLOT

() T2 O F T F e aarHel | H9a ST qRATSAT  JEqrahi ¥ € qE E @i

(=) Tt foreft oSt 3 forw &6 gt 98t <8 AT gateeer auTaT Reior s agtEr
T ATSTAT il AT F TG Al Lot STeehT TTTEReT FIT [ A7 A g7 godisd
IR FHTAHRT o T (AT ST ; 37

(ii) qEadT ar= Aot H, TS TTEH0T o FATT & oTedey a7 et gaed F FoReT qRsET searai & o
TR AT YT T g AT TATEC0T AT (R Teor stearg=r s=rterd 36 €, 39 gem § F Fomfeata, yrfersror
7 AT AT Soh F UH TEq1ah] GIRT TEAT AT (el TRATSTAT 6 qed 1o il TohaT F 99 i 5 & |
8. affd, arfe® ITvaTia & MEia 9% Fd FIAT 3T TeqeT TodH A § 99 e T Tga H1 TATH
FIT TAT IS TG FHATT T Tl T T ST Gl g AT JgHd 6 (9= SAaHTar g |
9. WHTAT TI5T HLHTL TTTAFTIT o T{AaTerT o & § T4 F< o (o0 Uk Fieaweor &1 AAEy :0f qurafate
A= T ST FRraar e avta are e, TRag i< I ATS=AAT & AT S Foai & daer 7
UHT o7 giagmy off 8, STerser HIusil |
10. SITTErRT ST AHTT & TeqeT TAT HGEAT Hl d5% FF ITAT 91, HGTS A9, HATAT ToF TLHE 6 FEIT
=T & STEdl % TA Ha Ry ST |

[T, /. 3M21U3-1/3/2021-3m20.111]
Tl R, S a9

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th January, 2026

S.0. 417(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the
erstwhile Ministry of Environment and Forests, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub section(ii), vide number S.O. 1533(E), dated the 14th September, 2006 (hereinafter referred
to as the said notification), the Central Government hereby constitutes the State Level Environment Impact
Assessment Authority, Meghalaya (hereinafter referred to as the Authority) as per the Table below,
namely:—

Sr. No. [Name of the Officers Designation
1. [Shri. Yusuf Sharif Shullai , IFS(Retd.), Chairman;
La- Familia, Nomiwell Rynjah Lane, Madan Laban, Shillong-793004

2. |Smt. Jenifer Sawian Member;

Chief Scientist, Meghalaya State Pollution Control Board

3. |Chief Conservator of Forest (Social Forestry and Environment), Meghalaya,[Member Secretary.
Shillong

2. The Authority shall take its decision on the recommendations of the State Level Expert Appraisal
Committee constituted under paragraph 4 of this notification.

3. All decisions of the Authority shall be taken in a meeting and shall ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views, for and against it, shall be
clearly recorded in the minutes and a copy thereof sent to the Central Government.

288



X

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

4. The Central Government, in consultation with the State Government of Meghalaya, for the purpose of
assisting the Authority, hereby constitutes the State Level Expert Appraisal Committee for the State of
Meghalaya, (hereinafter referred to as the Committee) as per the Table below, namely: -

Table

Sr. No. Name of the Officer or person Designation

1. |Dr. C. Satyajit Rao Chairman;
Former Head of Botany, St. Antony’s College, Shillong.

Bungalow No.48, Country Side View, Mawdiangdiang, Near IHHM,
Shillong-793018

2. |Shri. James Monroe Pohsngap, IFS (Retd.) Member;

Khimusniang, Jowai, Meghalaya
3. [Shri. Wilson Shadap Manner, IFS (Retd.) Member;

Nongthymmai, Dum Dum, Shillong

4. | Shri. Millanburgh R. Sangma, (Retd.) Joint Director, Soil and Water Member;
Conservation Department, Meghalaya, R.C Road, West Garo Hills
Meghalaya, Tura-794002

5. |Professor Highland Kayang, HOD, Botany Department, NEHU, Member;
Shillong-793022

6. [Shri Gideon Kharkongor, Associate Professor, Geography Department, Member;
St. Edmund’s College, Shillong-793003

7.  |Dr. Shiva Shankar Chaturvedi, Member;

Associate Professor, Department of Environment Studies, North Eastern
Hills University, Umshing, Shillong-793022

8. |Dr(Mrs) Van Jennifer Joan Wallang, Associate Professor, Department Member;
of Geology, St. Antony’s College, Shillong-793001

9. |Member Secretary Member Secretary.

Meghalaya State Pollution Control Board, Shillong

5. The Chairman and Member of the Authority and the Committee, shall hold office for a period of three
years from the date of publication of this notification in the Official Gazette.

6. The Authority and the Committee shall exercise such powers and follows such procedures as specified in
the said notification.

7. In order to avoid any conflict of interest,-
(i) the Chairman and Members of the Authority, and the Committee shall,-

(a) declare to which consulting organisation they have been associated with and also the project
proponents; and

(b) not undertake any consultation or associate with regard to preparation of Environment Impact
Assessment and Environment Management Plan for project, which is to be decided by the Authority or to
be appraised by the Committee during their tenure; and

(ii) in the preceding five years, if the Chairman or any Member of the Authority, and the Committee have
provided consultancy services or conducted Environment Impact Assessment studies for any project
proponent, in that event they shall recuse themselves from the meetings of the Authority or the Committee
as the case may be, from the process of appraisal of any project proposed by such proponents.
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8. The Committee shall function on the principle of collective responsibility and the Chairman shall
endeavour to reach a consensus in each case, and if consensus cannot be reached, the views of the majority
shall prevail.

9. The State Government of Meghalaya shall specify an agency to act as secretariat of the Authority and the
Committee which shall provide financial and logistic support, including accommodation, transportation and
such other facilities in respect of their functions under the said notification.

10. The sitting fees, traveling allowances and dearness allowances to the Chairman and Members of the
Authority and the Committee shall be paid in accordance with the provisions of relevant rules of the State
Government of Meghalaya.

[F. No. IA3-1/3/2021-1A.111]
TANVI GARG, Jt. Secy.
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2 ANNEXURE R-25q) 1

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

- MEGHALAYA ::

‘Silviculture Building’ (Adjacent Sylvan House), Lower Lachumiere, Shillong - 793001
Email : ms.seiaamegh@gmail.com

SITE INSPECTION REPORT

The State Environment Impact Assessment Authority, Meghalaya conducted a site inspection
of the building stone mine belonging to Smti. Alpha D. Marak located at Budugre, Chokpot,
South Garo Hills District, Meghalaya on the 13" February, 2026 in the presence of the land

owner.

This stone mine is related to Original Application No. 186 of 2023 (EZ) in the matter of Analson
Sangma versus Deputy Commissioner, Baghmara, South Garo Hills, Meghalaya & Ors.

Observations from the Site Inspection are as follows;

1) The mine is located at an approximate distance of 2.3 km from the village.

2) The boundary of the mine area has been marked by boundary pillars with GPS
coordinates as mentioned in the Environmental Clearance granted to this project.

3) Out of five boundary pillars, only three pillars were visible i.e. pillars 1, 2 and 5. Pillars
3 and 4 have submerged under the soil.

4) It was observed that the mine was not operational for several years as evident from
the photographs taken during the site inspection.

5) An approach road has been initiated by the owner but was left incomplete as all
activities was put on hold due to the court case.

6) No river, stream or water source was found in close proximity to the mine during the

time of inspection.

The above inspection was explicitly covered with photographs taken in the mine area during

the site inspection.

It may be also reminded that the as per the existing Environmental Clearance, the validity of
the EC granted to this project is for a period of five years from the date of issue i.e. on 10"

September, 2020 and presently it has expired.

The report is submitted for your kind information and may be taken cognisance during the
forthcoming hearing of the Hon’ble NGT on 20.02.2026.

Sd/-

Member Secretary,
State Environment Impact Assessment Authority
Meghalaya, Shillong
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19/02/2026, 15:00 Gmail - IN RE: Analson Sangma vs State of Meghalaya and Ors (OA No. 186/2023 (EZ)) : 1 3 O 2

M Gma" Aditya Shanker Pandey <adityashankerpandey@gmail.com>

IN RE: Analson Sangma vs State of Meghalaya and Ors (OA No. 186/2023 (EZ))

1 message

Aditya Shanker Pandey <adityashankerpandey@gmail.com> Thu, Feb 19, 2026 at 3:00 PM
To: Avijit Mani Tripathi <avijitmani@gmail.com>, enatoli sema <enatoli@gmail.com>, surendra kumar
<surendra_kr15@rediffmail.com>, "M.P. Srivignesh" <mpsrivignesh@gmail.com>

Respected Sir/ Ma'am,

Please find attached the affidavit on behalf of Respondent No.5 / SEIAA, Meghalaya in the above captioned matter
pending before Hon'ble National Green Tribunal (EZ).

Please take this email as service of the attached affidavit.

Sincerely,
Aditya Shanker Pandey,
Advocate for Respondent No.5

ﬂ R5 Affidavit SEIAA, Meghalaya.pdf
6780K

https://mail.google.com/mail/u/0/?ik=57b9c5bSaa& view=pt&search=all&permthid=thread-a:r-3561288536526239009& simpl=msg-a:r7571802871638109144 1/1
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